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[Secretary]

of the Rules of Procedure and
Conduct of Business in the
Rajya Sabha; I am directed to
return® herewith the  Assam
Agnroprutm'x (No.2) Bill, 1981,

ich was passed by th> Lok
‘Sabha at its sitting h=ld o e
218t December, 1981, and trans-
mitted to the Rajya Sabha for
its  recommendations and to
state that this House has no
recommendations to  make to
the Lok Sabha in regard to the
said Bill.”

18.01 hrs.
PAPERS LAID ON THE TABLE
-—tontd.

NOTIFICATIONS UNDER ESSENTIONAL SER-
vices MAINTENANCE (Agsam) Acrt, 1980
AND STATEMENT FOR DELAY

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATA-
SUBBAIAH) : I beg to lay on the
Table—

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (2) of
section 2 of the Esscntial S-orvices
Maintenance {Assam) Act, 1980 as
amended by the Essential Services
Maintenance  Act, 1981:

(1) Assam Government Notifica-
tion No. PLA. 334/80/220
published in  Assam
Government Gazette  dated
the roth  April, 1981,
declaring services in  coan-
ection with the productio:,
supply and distribution of
water. at d electricity including
the services ‘under the Assam

State Electricity Board consti- .

Ituted under the Assam State
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Electricity Supply Act, 1948,
to essnntial. services within
- the State of Assam for the
purpose of the Essential Ser-
vices  Maintenance (Assam)

Act, 1980.
(ii) Assam  Government  Notifi-
cation No. PLA.583/81/10

published in Assam Govern-
_ment; . Gazette - dated . the:
14th Awugust, 1981 declarin
servicas In  conncction wit
the production, supply and
distiibution  of  elec tricity
including  the services under
ths- Assam - State Elrctricity -
Board  constituted under the -
Elcotricity Supply Act, 1948, -
to be essentia! scrvices with in
the State of Assam for the-
.purpase.  of ths Essentia] Ser- -
vices  Maiutenance - (Assam)- -
Act, 1980, as amended by the:
Essontial Seiviess Mau}tcnance
Ordinancs, 1981. )

(2) A statemeat  (Hindi and
English vu:ﬁ. ons) giving  reasons
for delay in laving the Notificatior.s
mentio~d at (1) above. [Placed
in Library See. No. LT- 3261/81.]

18.02 hrs.

DISCUSSION RE: SITUATION
ARISING OUT OF KILLING
OF HARIJANS IN DEHOLI
VILLAGE, UTTAR PRADESH

MR. CHAIRMAN : The House
will take up discussion under Rule
193 on the unfortunate incident
that took place in Dcholi Villge.
Now, there are so many Members
who have made requests to parti-
cipate in this discussion. Therefore,
T would requ=st th= Membzrs to be
conscious about the time so that
4 maximum number may partie



